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some reduction in the students appearing for the screening test (JEE-Main), the number
of students shortlisted for the IIT entrance (JEE-Advanced) has been increasing each

year. The details of the candidates taking the exam in the last three years is as below:

Exam Candidates appeared in Candidates shortlisted for and
JEE (Main) exam appeared in JEE (Advanced)
JEE-2014 12,90,028 1,19,575
JEE-2015 12,34,760 1,17,238
JEE-2016 12,07,058 1,47,678

Reservation in minority educational institution

+1222. SHRI JAVED ALI KHAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the reservation policy in the admission of students to the minority educational

institutions;

(b) whether this reservation policy has been implemented equally in financially

aided and self-financed or unaided recognised institutes; and

(c) the number of cases of disregard and violation of this reservation policy that

has come to the notice of Government?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) to (c) Article 15(5) of
the Constitution of India exempts an educational institution covered under Article 30(1)
[i.e. Minority Educational Institution] from the policy of reservation in admission.
The provisions of the Central Educational Institutions (Reservation in Admission) Act,
2006, read with the Amendment Act of 2012, are not applicable to an educational

institution covered under Article 30(1).

The Hon’ble Supreme Court in T.M.A. Pai Foundation Versus State of Karnataka
(2002) 8 SCC 481 has laid down that an aided minority educational institution
would be entitled to have the right of admission of students belonging to minority
group and at the same time, would be required to admit a reasonable extent of
non-minority students, so that the rights under Article 30 (1) are not substantially
impaired and further the citizens’ rights under Article 29 (2) are not infringed. The
reservation policy for State Government educational institutions is laid down by the
concerned State Government. Data regarding violation of the reservation policy is

not maintained Centrally.

T Original notice of the question was received in Hindi.



